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{( As per Hen, Mr, Justice V, Mseladri Rao, V.C., ) H
|
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Heard Sri P.B, Vijesya Kumar, learned counsel for the

applicants and Sri N,R, Devaraj, learned counsel for'jthe |

!
1
|

respandentsa, : .
i |

2, These three apblicantslapplied for the post of:?alen

phone Operators in Telagreph Department in rESpunse:Fo an

advertisement in the News papers, The candidates s%lected

) to the extent of vacancles uere placed in 'A' list %nd they ;
were appointed after regular training,. 'B' list ua# '
' |

prepared to the extent of 50 per cent of the uacah£§ in 'A
| !

list., Thay were being considerad in place af dropp#ts if

any in the 'A' list, Candidates in the 'B' list ué#e also’

being utilised &s Short Duty Telephone Opesrators (%DTD) and

some of them were being appeointed as Telephone Upeéators

after undergoing training against the subsequent vgcancieé

when arisen, These applicants were not included ejither in

[
i

'R* list or 'B' lists that vere prepared Por the WEnancieé
il

l: 1 I

I ‘

lon casual

1 ]

Y :
basis during 1980-81 and 1981-82 and they were paﬁd wages pn
i { |

up to the first half year of 1981,

3. But these applicants were appointed as SDTD%

hourly basis, g
: ¥
i, H |
4. The request of the applicants to sppoint thém as

|

I i
U
|

Telephone QOperators on regular basis in view of their

engagement as SDTO on casual basis, But as this”Tribunal
directed the appointment of casual $DT0s who Pig#red a3
i
. : | ‘
spplicants in TA.21/87 and 08,600/89, as Telephode Dpsrators,
. ] !
|

this OA was Piled praying for a direction to thq respnndents;

¥ | ,}Lz, |



Tetephone Operators on regular basis, Thus, the applicants |

~ the posts of Postal Assistants to the extent of vacancio: andw

T - ..

to extend the bensfit of the judgement dated 29-1-1392 in

i
!
|
DA.600/89 and the judgement dated 16-10-1987 in TA.21/87 to ‘

the applicants herein also with all consequential and'attendaé

T

benefits,

5, It is manifest from the judgements in TA,21/87 and UA.&UQ/
B% that the applicants therein also Qere meither in 'A' list ;
nor in 'B' list but were appointed as SDT0s to tide over the {
'shortage. The plea of the‘applicaﬁts therein was that they ;
have to be engaged as regular Telephone Operatoprs, as those i%

‘B'\lisf who were engaged as S0T0s were being appointed as

_|
herein are situated similar to the applicants in TA,21/87 and!
!

DA.600/89. | - +

6. But even in Postal Department, ‘'A' list is prepared for

'B' list is prepared for S0% of the number in 'A' list and

those in 'B' list are engagéd in short duty and they are also!

1
1

being appointed as regular postal assistants itguacancies arise

till the date of fresh notification, But even in postal depart-

|
ment, those who are not included in *B* list were engaged on

i
short duty on casual basis whenever a shortage is felt, . Somﬂ

such employees uere engaged on Short duty as Postal Assistanté

filed OA.1138/91 on the file of this Bench praying for a-
. . ' |
direction to the respondents to appoint them on regular basia,

One Bench of Hyderabsd has accepted the said plea and passed H
|
order to that effect but the same was stafed by the Apex Courh
as per arder in S5LP No,17422 of 1995,

Tia Hence, we feel that it is just and proper to dispose this

OAR as under :

Incase the SLP,17422 of 95 is going to be dismissed, I

the”respondents herein have to appoint these applicants as
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Telephone Operators end their appointments will come into :
effect from the date of assuming the post on receipt of f
| !
the appointment order. But in case the said SLP is g&lng o
. | |
. to be allowed, this DA stands dismissed. 1If any modiﬂied |
g }
order is going to be issued in the said SLP, the applﬂégnta |
i
herein alsoc have to be given the same benefits, No cd£ts. |
. . W %
8. DA is ordered ECCDrdlﬂgly.#’ ! |
*:
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Court Officer _ ) I \
‘entral Adm:inistrative Tribusa ¥ ol
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Hyderebad. i ¥ 1
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To

1. The Chief General Manager,
Telecommunications, A.P.Circle, Hyderabad.

//2f§ﬁ£e Sub Divisional Officer, Telecummunications,
: Ngrsipatnam-—SBl 116, Visakhapatnam Dist.

3. The Telecom Dist.Engineer, Vizianagaram Dist.
Vizianagaram-202, ‘

4, The Telecom District Manager, Visakhpatnam-020.

T e e e e e e e

5. One copy to Mr.P.B.Vijayakumar, Advocate, CAT.Hyd. |
6, One copy to Mr,.N.R.Devraj, Sr.CGSC.CAT.Hyc. '
7. One copy copy to Library, CAT.Hyd.

|
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B. One spare copy. ‘
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